IN THE NATIONAL COMPANY LAW TRIBUNAL
NEW DELHI BENCH (COURT - II)

Item No. 106
(IB)-89(ND)2018
IA-5761/2022

IN THE MATTER OF:

M/s. Gozoop Online Pvt. Ltd. Applicant/Petitioner
Versus
OM Pizzas and Eats India Pvt. Ltd. Respondent

Under Section: 9 of IBC, 2016 (Liq)

Order delivered on 25.11.2022

CORAM:
SHRI. BACHU VENKAT BALARAM DAS, SHRI. L.N. GUPTA,
HON’BLE MEMBER (J) HON’BLE MEMBER (T)

PRESENT:
For the Applicant
For the Respondent

ORDER

IA-5761/2022: An application filed by the Liquidator seeking approval for

sale of Sundry Receivables of the Corporate Debtor to Mr. Bala
Subrahmanyam for an amount of Rs. 25,500/~ as private sale pursuant to

Regulation 33(2)(d) of the IBBI (Liquidation Process) Regulations, 2016.

When we perused the application, in para ‘E’ we find that the Liquidator has
indicated the total value of the assets to the tune of Rs. 14,22,110/- as on
11.03.2021. Since we notice a huge reduction in value, we are not inclined to
permit the sale. The Liquidator is directed to undertake a proper publication
of the sundry receivables identified for sale in two national newspapers having

wide circulation and file the affidavit of compliance within 15 days.

List the matter on 08.12.2022.
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